435 Banking Companies
(Amendment) Bill

not as a director,—and I have been
following their activities closely in a
number of ways. The Directors col-
lude very often with the officers of
the bank, and misuse their position
for overdrafts and such other things.
If any one makes a representation
about any case of injustice the
Directors will not take cognisance of
them. Neither the General Manager
nor any other Manager of the Bank
would take cognisance of them; and
the Directors will come to the rescue
of the General Manager or the mange-
ment, if any complaint is made against
the latter. As a resuly of all this,
a lot of harassment is caused to the
public as well as to the employeces
of the banks. These activities are
going on even inside the scheduled
banks, let alone non-scheduled banks.
I think very strict measures should
be undertaken to prevent the misuse
of their responsibilities, by these
Directors. The whole evil in the
banking system is due to one funda-
mental fact, that the banks have been
left completely in the hands of pri-
vate individuals, though some serious
attempts have been made...

Mr. Deputy-Speaker: Are we going
into the general law of banking now?

Shri M. 8. Gurupadaswamy: This
is only an effective remedy to quick-
ly dispose of the problem. The Bill
contemplates some changes in the
provisions relating to liquidators and
directors, and therefore I am making
these observations on this matter.
So, I am not quite irrelevant.

Mr. Deputy-Speaker: The law
of banking is such a wide subject.
that anything can be talked about
directors, liquidators and so on.

Shri M. 8. Gurupadaswamy: I am
only suggesting a small and sure
remedy. I only want to say that the
fundamental mistake is that there
‘are no State banks, excepting of
course, the Reserve Bank, which
stands on a different footing. I only
want to draw the attention of the
hon. Minister and this House in the
question whether this is not the oc-
casion for nationalising the banks.
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Mr. Deputy-Speaker: That is irrele-
vant, for the purposes of this Bill.
Many things can be said...

Shri M. 8, Gurupadaswamy: I om
just providing a solution.

Mr. Deputy-Speaker: When that
solution comes up, hon. Members will
have sufficient time to talk about it.

Shri M. S§. Gurupadaswamy: There
is another provision in the Bill re-
garding expeditious disposal of liqui-
dation proceedings. Of course, we
are all agreed that there should be
more economy of time and expendi-
ture in these matters. At present,
we have been allowing a multiplicity
of proceedings, with the result that
there has bheen a lot of delay. It is
very necessary therefore that some
provision should be made to mini-
mise the time and expenditure in-
volved in these proceedings.

4 P.M.

So in this particular matter, the
Bill is decisively far better than the
original Act. So we welcome this
measure so far as this aspect is con-
cerned.

There is also another important
question.

Mr. Deputy-Speaker: If there i«
anything more, the hon. Member will
continue later on, At 4 O'clock we
have to take up the Resolution.

Shri M. S. Gurupadaswamy: I will
continue, later.

RESOLUTION RE: UNEMPLOY-
MENT-—contd.

Mr. Depuly-Speaker: Now, further
discussion of the following Resolu-
tion moved by Shri A. K. Gopalan on
the 22nd August 1953:

“This House is of opinion that
immediate steps be taken to ar-
rest the growth of unemployment
in the country and to provide re-
lief for the unemployed.”
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Some amendments also have been
tabled and moved. Now, already we
have spent three hours and a umber
of hon. Members from various groups
have spoken on this matter, How
long does the House desire to spend
on this matter?

Shri 8. 8. More (Sholapur): On
the last occasion, we had tabled
some amendments and they were
taken as moved. Now another set of
the same amendments have been
circulated. Of course, those amend-
ments which were already there won't
lapse. Or are they again

Mr. Deputy-Speaker: All the amend-
ments that have been moved from
time to time go along with the Reso-
lution. They have been circulated
for convenience, as a reminder.

Shri S. S. More: 1 was under the
impression that it is interpreted that
they have lapsed and therefore, an-

other set of the same amendments
should be moved.

Mr, Deputy-Speaker: No, no. It is
not necessary at all.

Siri T. K. Chaudhuri (Berham-
pore): The Government then moved
an official amendment. Do the Gov-
ernment intend to have that moved
today?

Mr, Deputy-Speaker: Was that not
moved already?

Shri T, K. Chaudhuri: That was
moved.

Mr. Deputy-Speaker: That is all
right. All the amendments that have
been moved so far go together with
the Resolution and are now under
discussion, The old amendments need
not be moved again. They are taken
as moved.

Now, I am on this. Three hours
and some minutes have been spent
on this Resolution. Normally, one
hour more will make one full day
according to the old time.

Shri HA N. Mukerjee (Calcutta
North-East): May I suggest that we
spend two hours on this Resolution

21 NOVEMBER 19538

Unemployment 438

because it is rather important, and
then in the last half hour the next

Resolution may be placed before the
House?

Myr. Deputy-Speaker: Very well.

Shri Gadgil (Poona Central): May
I say, Sir, that since unemployment
is a very vital question and every
one of us is worried about it, even if
you extend the discussion to the next
day also, it would not be inappropriate?
Because people are more interested in
this particular question than in the
reorganisation of the Government
departments, this that and the other.
The interest there is also proper, but
today thousands and thousands are
without. .. !

Shri S. 8. More: Lakhs:

Shri Gadgil: At least, speaking for
myself, I am so much embarrassed.
Every day, every dak brings a number
of letters, pathetic in tone and factual-
1y most unpleasant.

Kumari Amnie Mascarene (Trivan-
drum): Every one of us has that ex-
perience.

Shri Gadgil: So I think it is desir-
able that we go on discussing this not
only today, but, if possible, on the next
day also.

Pandit S. C. Mishra (Monghyr
Norih-East): That is the sense of the
House.

Shri Kelappan (Pounani): Before we
proceed. there is an amendment by
Shri Deshmukh.

Mr. Depuiy-Speaker:
ferred to.

Shri Kelappan: We would like Lo
know what the Government have to
say to solve this problem, as a specific
matter.

That was re-

Shri S. S. More: They have nothing
to say

Mr. Deputy-Speaker: Is 1t the desire
of hon. Members that the hon, Minis~
ter should intervene once again?

Some Hon. Members: Yes.
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Mr. Deputy-Speaker: What is the
suggestion of the hon. Minister?

The Minister of Finance (Shri C. D.
Deshmukh): We did not know how
long this was going to last. We did
intend to intervene—'we’ means, the
hon. the Minister of Planning and my-
self—during the course of this debate.
But if it is the wish of the House that
we should start off the debate, so far
as I am concerned. I am quite willing
and then 1 think perhaps...

Mr. Deputy-Speaker: Is that the de-
sire of the House?

Several Hon. Members: Yes, Sir.

Mr. Deputy-Speaker: Let me decide
one subject after the other. The hon.
Deputy Leader of the Communist
Party said we might close this Resolu-
tion at 6 O'clock and then take up
the next Resolution.

Shri H. N. Mukerjee: May I point
out that if I had known that both the
Ministers were likely to speak, I would
certainly have suggested a longer
course, because in that case naturally
the discussion would be prolonged as
the Ministers naturally would take
a longer time than the average Mem-
ber and then after what the Ministers
have said is digested by ourselves, it
would be necessary for us also to try
and make our contribution. That
would necessarily protract the pro-
ceedings, and if the two Ministers
speak—I am very happy to know that
they are likely to—then I suggest, in
modification of my earlier request, that
this may be extended.

Shri S. 8. More: After the Ministers
have spoken. let us decide what time
we shall take.

Shri Gilwani (Thana): We shall
certainly...

Pandit 8. C. Mishra: There should
be no dearth of time on this. As the
hon. Member, Mr. Gadgil, has said.
this is a most important problem be-
fore the country at present. There-
fore, Sir. any time spent on it will
be usefully spent.

Mr. Deputy-Speaker: There is no
provision for a Select Committee on
523 PSD.
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such a Resolution. Select Committees
are only with reference to Bills.
Various hon. Members have got sug-
gestions to make, and in the interest
of the Five Year Plan, the hon. the
Finance Minister also thinks that the
Resolution may modified so as to
recommend to the Government that
the Five Year Plan may be suitably
proper provision.
Mr. Patnaik, for instance, wants to
speak on defence and how that may
be an avenue for supplying employ-
ment and so on. I thought. therefore,
as the hon. the Finance Minister has
been accustomed to do, that he might
collect what exactly each Member
has to say—one, two, three, four etc.—
and ultimately say something to the
House.

Shri §. §. More: There is no want
of suggestions...

Shri C. D. Deshmukh: Mr. Deputy
Speaker, Sir, in this, as in other
economic matters, when time has
lapsed, it is necessary, I think, to
reassess one's factual data, and that
is what we have attempted to do in
regard to the unemployment situa-
tion. So far as the number of un-
employed on the live registers of
Employment Exchanges is concerned,
1 do not think that there has been
any development for the worse. Our
figures are only up to the end of
September and the number register-
ed at the end of that month was
512,000 as compared to 466,000 and
the rate of monthly registration rose
from 120,000 in May to 136.000 in
July. but fell thereafter to 122,000 in
September. Vacancies notified declin-
ed from 26,000 in May to 17,000 in
August, but rose again to 19,000 in
September, and the total placings have
also shown a downward trend.

We!l, Sir, therefore, the position can
be regarded as not very much worse,
and considering the limited coverage
of the Employment Exchange data,
I do not think we can infer very much
from these flgures. The.reports that
were received by the Director Gene-
ral of Resettlement and Employment
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in September are slightly more opti-
mistic in regard to the employmen
outloock than the reports received ir
the previous months.

Now, Sir, as regards the employ-
ment position in industries. The figures
that we gave related to the period up
vo July 1953. Now, since then, the
developments have been as follows:

In the textile industry, the employ-
ment has increased from 819,000 in

July to 821,000 in August. In jute,
the employment position has been
fairly steady. the number employ-

ed remaining more or less unchang-
ed at 265000 in the months of July,
August and September. In Cement
there has been a distinct improvement.
the employment in that industry
rising from about 22,200 in July
to 25,900 in September, Then there
has been & small increase in employ-
ment in the paper industry and in the
plywood tea-chests industry. On the
other hand, coal shows a drop of
about 18,000 in figures of the order
of about 320,000. But, that appears
to be on account of migration of
labour to the villages for cultivation.
Machine tools, refractories and power
alcohol have also registered decreases
in employment. Therefore, Sir, these

figures as well as the flgures of
employment exchanges mentioned
earlier do not indicate any marked

change in the employment situation
taken as a whole.

Next. Sir. the House would like to
know what is happening to the various
specific enquiries that we said we
had undertaken. I think that was
in answer to a question. WNow, we
have undertaken enquiries on un-
employment, through the Planning
Commission, (i) a preliminary survey
of unemployment trends in 23 towns
selected on a sample basis; (ii) a
sample enquiry into the live register
of Employment Exchanges in Delhi;
(iil) an enquiry into unemployment
in Travancore-Cochin and (iv) an
enquiry into unemployment in Cal-
cutta. In additlan, the Wational
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Sample Survey, in its regular pro-
gramme is collecting data of unemploy-
ment in 960 villages, 53 towns of
Hifferent sizes and the 4 big cities of
‘Calcutta, Bombay, Madras and Delhi.

Now, in regard to the first and
second items, the field survey opera-
tions have been completed and the
results will be available in about 10
weeks’ time, [in (i) and (ii).] ‘Then,
in regard to (iii), that is to say, en-

quiry into employment in Travancore-
Cochin, the work on the enquiry is
to commence shortly. Regarding (iv)
that is to say, unemployment in Cal-
cutta, the field work has been com-
pleted and the work of processing the
data is being taken in hand. Mean-
while, a preliminary report on un-
employment prepared by the West
Bengal Government is being studied
in the Planning Commission. I refer
to this in some detail because in one
of the speeches, there was a sugges-
tion that a Commission or a Committee
of Enquiry should be appointed to
study this problem. And, the trend
of my argument is that the enquiries
that we considered necessary are al-
ready being undertaken and it is not
therefore necessary for Government
to appoint any such fact-finding Com-
mittee or Commission.

Now, Sir. in regard to remedies. The
first thing is the appraisal of the
economic situation. During the
speeches that were made previously,
there was frequent reference made
to the rising trend of prices since the
beginning of this year. An analysis
of the various trends in the economy
at the time had indicated that there
was hardly any inflationary pressure.
Therefore it looked as if there should
not be any upward trend in prices.
That was my  belief, Sir, and the
movement of the index of prices in
recent months has confirmed this
analysis. Prices have taken a down-
ward turn since September and the
index for the week ended November
7, was 381'5 as compared to 412 abnut
the middle of August. There has
thus been a fall of about 4-8 per cent.
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over the wholesale prices over the
last few months, Now, for the week
ending November 14th, for consumer
goods it fell to 3845 from 410, The
wholesale cost of industrial raw
materials have fallen from a level of
490 or so gbout the middle of August
to 435, Semi-manufactured and
manufactured goods have, after their
usual pattern, recorded some declines.
The cost of living index in some cen-
tres like Bombay and Delhi have not
yet declined but a downward trend
is visible in several centres such as
Ahmedabad. Calcutta, Madras and
Cuttack and indications are that in
the coming months the indices will
register a fall.

Now, to the extent that the recent
trend in prices was causing concern
in the early part of the year, these
trends are not unexpected and are
perhaps welcome. But, of course,
taken in conjunction with the other
trends which I shall presently men-
tion, they do indicate one thing and,
that is, a certain amount of in-
sufficiency of purchasing power in the
system. I refer to this question be-
cnuse this was a somewhat perplex-
ing element which no one could quite
explain, how the rising prices could
be consistent with falling employment
opportunities.

Shri B. Das (Jajpur-Keonjhar): You
have to ask Prof. Mahalonobis and he
will give you hundred and one reasons.

Shri C. D. Deshmukh: I do not
think that anything which Prof,
Mahalonobis would give will alter
these flgures.

I may mention here, Sir, that we
have nearly completed the revision of
the wholesale index, that is from a
technical point of view. So far as
the measurements of trends are con-
cerned, I think the present flgures are
good enough.

Now, we come to food. As hon.
Members are aware, production of
food-grain in 1952-53 was about 5
million tons more than in the previous
year and the prospects for 1953-54 are
equally good. There has also been a
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steady increase in industrial produc-
tion, on the whole, The general in-
dex of industrial ‘\production, based
on 1946 as equal to 100, rose from
117-2 in 1951 to 128-9 in 18952, During
the period. January to August 1853,
the average has been 1336 as com-
pared to 125-2 for the corresponding
period in 1952. Cotton textiles, paper,
chemicals, bicycles, sewing machines,
sheet-glass and most of the engineer-
ing industries have recorded larger
outputs during the first 8 months of
this year as compared to the corres~
ponding 8 months of last year. While
jute  manufactures, paints and
varnishes, refractories, plywood, non=
farrous metals and Diesel engines
have shown a fall.

Now, so far on the surface there
is little in the economic situation, ac-
cording to me, to cause any serious
concern, The question is whether
the present situation is stable or
whether there are any signg of in-
stability. That is the real question
that faces one when one takes the
past figures or the present gross. The
basic question. therefore, we ask
ourselves is whether the aggregate
demand in the economy is increasing
at a rapid enough rate to enable
not only the absorption of current
production but also to induce an ex-
pansion in the same so as to secure
a rising level of income and employ-
ment. That is the central problem.
Is there sufficient investment in the
economy to ensure a progressive in-
crease in production and employment?
And, it is round this auestion thatmy
amendment is based.

Now, Sir, during the last two years
investment in the public sector has,
as the House is aware, been speeded
up considerably. The extent of
development expenditure by the Cen-
tral and the State Governments Is
expected this year to be round Rs.
415 crores. which is about 150 crores
more than in 1851-52 or about 36 per
cent. more than in 1851-52. Now, the
data regarding investment in the private
sector and its various constituents are
not available, Apart from the general
signs of slackness in economy and the
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increase in unemployment at a time
when all was going well, the economy
should have been under some strain
on account of the pressure from
various demands and also employment
should have been at a fairly high
level. It is clear that the rate of in-
vestment of industries has been in-
sufficient. Now in which sector the
investment has fallen or is lagging
behind it is at present difficult to say
because of the inadequacy of the data,
but there can be little doubt as to
the overall position. Now, in this
connection, I should like to remove
a misunderstanding which might have
arisen on account of certain preli-
minary statements which were made
in the progress report, which was
placed before the House, of the Five
Year Plan that was published in May
last. It was stated in that report
that the progress of industrial invest-
ment in the private sector had fallen
considerably short of the target en-
visaged in the Five Year Plan. In
recent months the Planning Coimnmis-
sion has looked into this matter and
it has been found that the statement
made in the progress report needs
amplification. The Plan envisages
after the five-year period an invest-
ment of Rs. 233 crores for industries
in the private sector. The data
available to the Planning Commission
indicate that investment for the first
two years was of the order of Rs.
52 crores. At this rate, the total in-
vestment for the five-year period would
amount to only Rs. 130 crores. Stated
thus, the position appears to be un-
satisfactory. On a closer examination,
however, there appears to be no reason
for taking a pessimistic view., The
figure of Rs. 233 crores of total in-
vestment visualised for the five-year
period includes Rs. 64 crores for
petroleum reflneries, Rs, 43 crores
for iron and steel and Rs. § crores for
aluminium. In other words, develop-
ment in these three industries was
expected to account for a total of Rs.
118 crores during the five-year period.
For various reasons, the investment,
during the first two years of the Plan,
on development in these important
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industries was about Rs. 4-5 crores on
iron and steel and Rs. 3 crores on
petroleum reflneries.
these three industries is treated apart,
then we find that in the first two
years of the Plan, Rs. 44 crores was
invested in the industrial sector to-
wards the target of Rs. 117 crores for
5 years. Therefore, viewed thus, the
progress for the flrst two years must
be considered upto the targets. For
the petroleum refineries and for the
iron and stee] expansion to go for-
ward, the necessary preparations have
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now been made and heavy expendi- :

ture on them is expected in the re-
maining period of.the Plan., During
the curreni year, investment in the
industrial sector is expected to rise
to something like Rs. 53 crores, and
at that rate the target of Rs 233
crores set in the Plan would be al-
most attained. I mention this because
statements have been made from time
to time on the part of capitalists that
the private sector is being starved in

the interest of the public sector,
whereas the stand of the Planning
Commission is that there is a slack

in both sectors perhaps, which could
be dealt within the light of the in-
dices that are available to us. Now
what are these indices? In determin-
ing the optimum of all investment,
there are three indicators to be cons-
tantly watthed. One is the price
level; the second is the state of em-
ployment and the third is the foreign
exchange position. The first indicates
that investment in the economic fleld
i done without too much risk
cause prices now are definitely show-
ing a downward trend. If they were

&

be- *

rising, then that would be regarded ‘

as some sort of danger signal. The
second indicator, i.e. the state of
employment, indicates again that in-
vestment must be stepped up because
1 do not think it can be doubted that

there is a great deal of unemploy-
ment existing at present. The third
indicator, namely, the foreign ex-

change position, is really the sort of
ruling indicator and reinforces these
two other conclusions; that is to say,
{f there is not sufficient investment
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expenditure and therefore there is not
sufficient impact on total demand, in-
<luding demand on the resources to
be imported from abroad, then we
would find that we are not spending
enough from our foreign exchange
resources. As against the current
account deflcit of Rs. 134 crores in
our external accounts for the 12
months ending June 1952, there was
a surplus of Rs. 63:5 crores for the
period July to December 1952 and
the first half of 1953 showed a posi-
tion of near balance with a surplus of
Rs. 14 crores for the first quarter and
a deflcit of Rs. 13-5 crores for the
second quarter. Now, considering the
level of food production in the country,
we have no reason to believe that
there will be an adverse turn in the
" balance of payments in the near
future. The slerling balances in the
Reserve Bank are now over Rs. 700
crores, and allowing for a normal
currency reserve of Rs. 400 crores
and a further Rs. 100 crores for
meeting certain liabilities on capital
account and against untoward develop-
ments, about Rs. 200 crores can be
used in the remaining period of the
Plan for meeting our foreign ex-
change requirements. There is, in
addition, about Rs., 119 crores of ex-
ternal assistance available from this
year's authorisation and the balance
of last year's authorisation. Perhaps
it would not be unreasonable to ex-
pect that further external assistance
in reasonable amounts would be
forthcoming. Therefore, the general
aim of the economic policy should be

v to utilise these external resources
for full. A strong foreign exchange
position is certainly good for the
successful implementation of the Plan,

* but caution can be overdone and
excessive accumulation of such re-
serves is undesirable. If it goes hand
in hand with inadequate investment
and employment, under such circum-
stances it would be an indication—
an important indicpation—of the in~
sufficlency of domestic expenditure
whether in the private or in the
public sector. Therefore, Sir, the con-
elusion is inescapable that if the pro-
kblem of employment is to be handled,
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the rate of investment must be
brought up to such a level that it
enables full utilisation of the foreign
exchange resources available either
out of past savings or by way of
current external assistance, and it
would be quite ironical if a country,
which has a big development oro-
gramme, ends up with surplus in its
external account, which really means
that that country is making short
terms loans abroad due to accumula-
tion of its reserves, Consldering all
these three indicators, there is need
as well as scope, we freely admit,
for increasing the rate of investment
in the economy...

Mr. Deputy-Speaker: It might also
mean that there is no progress here.

Shri C. D. Deshmukh: There is no
adequate expenditure here such as
to- cause an impact on general de-
mands including demands on re-
sources which we import from abroad.
There should be sufficient expendi-
ture here to ensure that we establish
an import surplus in order to make
use of our foreign exchange reserves.

Mr, Deputy-Speaker: How to in-
crease employment consistent with the
fall in prices?

Shri C. D. Deshmukh: Then prices
would cease to fall. There might be
a slight tendency for prices to rise.
So long as they do not get out of
hand, the situation may be said to be
held. That is the problem before the
Planning Commission and the fiscal
and monetary authorities. It was for
this reason that the Planning Com-
mission has decided recently to in.
creagse the size of the Plan by Rs.
175 crores, and details of that, if the
House likes, will be placed before you
by my colleague, the Minister of
Planning. I should like to stress that
with this increase, the rate of develop-
ment expenditure in the public sector
—which is what I wish to point out—
will have to aggregate to Rs. 623
crores for the next two years as
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against a little under Rs. 300 crores
a year for the first two years; we are
more than doubling the rate of ex-
penditure. And also, as compared to
last year’s expenditure the develop-
ment expenditure in the next two
years will be more than Rs. 200 crores
sbove the ‘current year's rate. Now
that is a fact which I think it is im-
portant to bear in mind before one
goes about seeking for further
remedies to deal with the unemploy-
ment situation from a long term basis.
Expenditure of this order is bound to
raise money incomes internally. It
will increase necessarily the volume
of employment and it will create ad-
ditional demands by way of foreign
exchange. That 1s the situation which
we seek to create.

It is not easy to assess in quantita-
tive terms the total employment effect
of this increase in public investment.
There is no formula by which this can
be calculated, but we have seen that
in the schemes on which expenditure
iz to be increased in the coming years,
undoubtedly we have taken care to
see that there is a large employment
potential. Perhaps the House will be
interested to know what is the em-
ployment potential of the schemes al-
ready in hand. There are the Central
river valley projects for instance. Dur-
ing the working season 1052-53, the
D.V.C. employed 31,000—38,000 people
per month. The Hirakud project em-
ployed......

Mr., Deputy-Speaker: 1Is there a
break-up of the educated employed
snd the non-educated employed?

Shri C. D. Deshmukh: I have not
got the break-up, but one could work
a sort of general formula which would
show that per hundred maybe about
15 are educated employed: the rest
are skilled and semi-skilled labour or
technical personnel, like craftsmen,
foremen, and so on.

project employed
project 8.800

The Hirukud
22,000; the Kakrapara
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and the Bhakra-Nangal 70,900 per
month. On community projects some
4500 persons were employed on the
staff during the nine months ending
June 1953 and an equal number were
employed in the project areas in the
execution of the various works
schemes. For 1953-54 the community
development blocks and the National
Extension blocks are expected to
employ about 11,000 workers on the
staff gnd the estimated employment
on the execution of works will pro-
bably be of the order of 10,000. The
number of rural teachers who will
be employed as a result of the ex-
pansion in the educational schemes
which have already been announced
and which are now being sanctioned .
is estimaled at over 16,000 and fur-
ther sanctions are under discussion.

Mr. Deputy-Speaker: What portion
of this will be of & permanent and
durable nature? Bhakra-Nangal may
disappenr after five years.

Shri C. D. Deshmukh: There will
always be other river valley projects
to take their place. There are many
projects which are already in the
queue: we are investigating the Kosi:
Koyana has yet to be started. There
will be some form of the Krishna
river project in the South. Chambal
is getting under way.

Kumari Annie Mascarene: Any fur-
ther in the South?

Shri C. D. Deshmukh: I think
Krishna ‘was in the South, b

Kumari Annie Mascarens: Further

South?

4
Shri C. D. Deshmukh: Tungabhadra
is nearly completed.

Kumari Annie Mascarene: It is a
dream now.

Shri C. D. Deshmukh: Details of
what has been sanctioned further
South in the Coimbatore district will
be given by my hon. Colleague the
Minister for Planning. He will give
details of the Rs. 40 crores.
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It South means Travancore-Cochin
1 do not know what answer I shall
give.

Now I come to the private sector.
We recognise that we must do every-
thing to encourage investment in the
private sector. This is a matter in
which we can never hope to reach
agreement with members of the op-
position. That is to say, we can
only argue this case on the basis of
the continuance of mixed economy in
some form or the other. Speeches
have been made from the opposite
benches advocating that if full em-
ployment is to be reached then it can
only be done by the establishment
of socialism. I do not believe that
tho suggestion has been made that
full employment can only be reached
by establishing a Communistic order
in this country because the remedies
actually suggested by the hon. mem-
ber who has moved the Resolution
were distribution of land and creat-
ing a fund of Rs. 50 crores for giving
sut doles. 1 should like to ask. inci-
dently, the hon. member, or anyone
who is speaking®on his behalf, whe-

ther there is any communist country-

in which moneys are set aside for
giving doles to the uniemployed.

Shri §. S. More: There is no un-
employment there.

Shri C. D. Deshmukh: I could have
understood them if they had said
that all these troubles arise because
we do not have a proper philosophy,
or proper economic order. But I can-
not understund their suggestion that
whatever trouble has now arisen can
be met by distribution of doles.

Shri §. 8. More: This is a mixed
suggestion!

Kumari Annie Mascarene: Is the
hon. Minister aware that there is
no unemployment in Communist
stntes?

The Deputy Minister of Food and
Agricultuare (8hri M. V. Krishnappa):
What was it twenty years ago?

Shri C. D. Deshmukh: I have made
my point. I can understand people
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saying that you are suffering all these
troubles because of the fact that you
are following a wrong philosophy.

This problem of encouragement of
investment in the private sector has
many aspects. One approach to it is
through the setting up an Industrial
Development Corporation. We have
referred to this from time to time and
all I can say is that we have done a
great deal of thinking on this and we
hope to reach a decision shortly. I
should like in this connection to re-
peat an assurance I gave at the last
meeting of the Industries Advisory
Council, that if industries are ham-
pered for lack of long term finance
Government would be glad to extend
assistance to them, if they would put
forward concrete schemes. But each
individual case has to be considered
on its merits, In so far as short term
bank finance is concerned, I think the
House is aware that the Reserve Bank
has appointed a Committee under the
Chairmanship of Shri Shrofl to con-
sider this matter. Regarding any fiscal
incentives that nre said to be neces-
sary, .1 feel that we must await the
findings of the Taxation Enquiry Com-
mittee. All I should like to say at
this moment is that Government are
anxious to assist development of the
private sector in so Tar as resources
permit and in so far as public in-
terest warrants.

Now. Sir, it has been said in some
quarters that investment in the pub-
lic sector must be reduced in order
to leave reserves in the hands of the
private sector. I have nlready said
that I do not believe that this diagnosis
ix correct. I think the likelihood is
that if at this stage investment in the
public sector is reduced, it will aggra-
vate the deflationary trend and create
more unemployment.

Now, Sir, in anddition to loan assis-
tance which Government is prepared
to extend to private industry, there
are of course special problems affect-
ing partlcular industries. for example
jdle installed capacity. These have to
be gone Into individually and suit-
uble measures taken, and I believe
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enquiries to this end are actively in
progress.

I should like to say, in conclusion.
that this question of unemployment
has a long term and a short term
aspect. The long term aspect I have
dealt with. In regard to the short
term aspect. I agree that where there
is distress, some kind of relief should
be provided. My difference with the
hon. the Mover of the Resolution lies
in this that whereas he thinks that
doles would be a useful form of abat-
ing this distress, I' think that
if possible some kind of work,
either fully productive or partial-
ly productive should be found.
And if our organisation—and certain-
ly that is not beyond our resources—
could be told that we contrive kinds
of schemes which could be extended
or contracted at will in order to meet
the unemployment situation as it
appears from time to time, then we
shall have solved the problem. In
other words, what I have in mind is
the sort of schemes that we are habi-
tuated to see for the relief of un-
employment created by a particular
situation, namely, famine or scarcity.
One has to extend one’s logic a little
beyond that. It is not related to any
particular calamity, but it seems to
seep through the whole economic
structure. Therefore different kinds
of schemes will have to be drawn up.
Some of them would be urban 80
that they would meet the needs of
educated unemployed, and some of
them might be rural, that is to say
to the extent to which the schemes
provided in the Plan do not meet the
situation. In particular I am inclined
to think that an expansion of the trans-
port programme would help consider-
ably in this connection.

One last point. 1 do not see how
redistribution of land is going to help
in this unemployment situation. For
what I know it might just succeed in
distributing unemployment so that a
larger number of people would be
under-employed instead of a smaller
number of people. That does not
mean that I do not attach importance
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to the question of redistribution of
land. Our philosophy in that may
differ slightly. There may be consti-
tutional obstacles in the way, but
subject to that we are also proceed-
ving in that direction.

That is all, Sir, that I have to say
generally on this subject in support
of my amendment.

Kumarl Annie Mascarene: May I
ask one question? While referring to
the investment and the targets of pro-
duction, the hon. Minister said that
the publication by the Government is
not complete. May I know when the
report will be complete. That is one
thing.

And the other is, in the light of
the facts given in his speech, may I
know whether there is a re-planning
of the existing Plan.

Mr. Deputy-Speaker:
amendment.

Shri C. D, Deshmukh: The answer
to the second question is yes. The
first is not very clear to me,

When is the

That is his

Mr. Deputy-Speaker:
report coming?

Shri C. D. Deshmukh: Which re-
port, Sir?

Kumari Annie Mascarene: The re-
port regarding the investment in the
private sector and the target of pro-
duction already published by the Gov-
ernment.

Shri C. D. Deshmukh: There is no
report. I dealt with certain observa-
tions made in regard to the expansion
of the private sector in the progress
report., If she means when shall we
place before Parliament a second pro-
gress report, I cannot answer that
question off-hand. But since that re-
port was placed before the House in
May. maybe the time has arrived
when we should let them have a
second progress report very soon. But
whether it can be done this session
or early in the budget session I cam-
not at the moment say.
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Mr, Deputy-Speaker: Shri Nanda. I
thought that hon. Members might be
anxious to hear him.

The Minister of Planning and lrri-
gation and Power (Shri Nanda): Sir,
1 leave it to them, If they think that
at a later stage it might be more use-
ful for me to speak I am prepared to
do that. If on the other hand it is
their wish that I should add some-

thing to what has been said now it-

self I shall do so.

Mr, Deputy-Speaker: How can there
be unanimity of opinion in this re-
gard? The hon. Minister will decide
for himself whether he would like to
say anything now.

Shri Nanda: Since I am going to
have only one chance I will take (it
later.

Dr. Lanka Sundaram (Visakha-
patnam): We have not yet decided
the question whether we are closing
the debate today.

Mr. Deputy-Speaker: There is no
closing of the de:bate today.

Shri D. C. Sharma (Hoshiarpur): In
order to have a clear picture I would
suggest that the hon. Minister of
Planning should also have a say before
we start.

Mo qwo Wro W (FATiEHAT): wT
Y Ay A dardy A € 7

Fqrewsr wgvea : e dardr §

Dr. Krishnaswami (Kanchee-
puram): Mr. Deputy-Speaker, the
House must be thankful to the Fin-
ance Minister for having clarified the
economic issues, even though it may
not be in agreement with him on the
recommendations that he has made
tc solve the problem of unemploy-
ment.

I shoulq like to make an observa-
tion at the outset which I hove will
not be considered uncharitable. I
contend that the Planning Commis-
sion did not make its recommenda-
tions on the footing that there would
be Increased employment in our
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country. It is no reflection on the
Planning Commission to suggest that
it was not concerned with the
problem of unemployment at wl; it
met at a time when inflation was the
order of the day, when the Korean
war with its demand for stock piling
was in fullswing and when well-mean-
ing citizens were laying stress on pro-
ductivity to the exclusion of other
factors. Quite naturally the planning
commission could not be concerned
with problems of employment and
unemployment except in a very in-
direct and very remote fashion.

But today the situation is different
and I hope it is realised by hon.
Members on all sides of this House
that we have reached a very critical
position in the economy of our coun-
try. The incomes in our distributive
trades have fallen by over 25 per cent
according to qualitative estimates
made by sapient observers of our
economy. The general expansive
trend which continued from 13945 to
1952 hag ceased altogether. The
Finance Minister hag pointed out, that
vacancies notified to the Employment
Exchange by firms and Government
departments show an appreciable
decline. Unemployment is probably
most severe in the commerce and
service occupations of our economy.

There is also another Important
factor which we have to take into
account. Our export incomes have
declined by over Rs. 60 crores and
this decline is concentrated in certain
regions, The unemployment belt is
probably most prominent in the
South Indian  Statey and in
the ports of our country. Travancore-
Cochin has been worst hit as a result
of the fall in export incomes.

The third point on which I think
sufficient stress has to belaid and
which has not obtained that amount
of attention which it deserves, at the
hands of government spokesmen is
the great change that has occurred in
our terms of trade. The termg of
trade have moved against us, which
means that the imports today have
become more expensive. There has
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been therefore a sharp diminution in
the real incomeg available to us, and
in a general atmosphere of depression
this has tended to accentuate our dith-
culties. .Some months ago when our
trade position was examined Ly the
hon. Minister of Commerce and Iu-
dustry he pointed out that it wasnota
satisfactory state of affairs to have
stationary imports and stationary ex-
ports, The favourable balance of
trade which we had then was on this
account not considered to be satls-
factory. Now we are having a slight
unfavourable balance of payments.
But this must not either be vonsider-
ed to be satisfactory: rather we must
take it that our position has worsened.
We have an unfavourable balance of
payments because our volume of ex-
portg has fallen during the past three
months; while our imports have been
relalively stationary in wvalue ard
volume, our exports have declined
both in value and volume. It is a
very critical situation that we are
facing when you begin to think of it.
Our economy ig becoming depression
minded and if in this context a dis-
inflationary effect is superimposed on
it which is what happeng as a result
of a decline in our exports, we cannot
afford to under-estimate the gravity
of our economic position.

How are we going to surmount the
difficulties that stare us and which
threaten to overwhelm the economy?
Today the economy is in a stationary
condition. The main problem that
faces the government ig to give it a
push so that it might move forward,
more men might be employed and
more real income might be available
to the community. The Government
may appeal to the private sector to
invest in undertakings. But the pri-
vate sector would be unable to
respond to the appeal of the govern-
ment, and there is no use blaming it.
Generally the private sector is handi-
capped in a depression period from
undertaking large scale investment;
all investment made by the private
sector is governed by market expecta-
tions, profits in the future, optimism
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and other such factors. In India, in
particular there has been a spate of
social legislation which, to a certain
extent, has had a depressive effect on
the private sector of our economy.

* |SHRI PATASKAR in the Chair.]

We cannot therefore depend on the
private sector to exercise that cata-
lytic influence on that economy, ‘which
we might have expected two decades
ago. As regards Government’s ability
to spend, this is restricted by adminis-
trative rules, routine and other checks
and balances. I am not suggesting
that these rules, routine, checkg #nd
balances should be done away with.
They are proper rules devised with a
view to ensuring legitimate expendi-
ture. But, what I would point out to
my friends is that when we are !alk-
ing of a sudden increase in expansion
of the currency or a great expension
of credit, we have to bear in mind the
very serious institutional factors
which we have to surmount.

Today, it is quite clear, and I think
the Minister for Planning will he in
agreement with me when I affirm that
the rate of spending i inadequate.
Our rate of spending is inadeguate
even to sustain what I would term the
Korean level of employment which
wag after all the basis of the Plan.
When we analyse what exactly was
the basig of the first flve year Plan
and how expenditure was to be m-
curred, we would realise that we
assumed that employment would con-
tinue to be on the same level as in the
five year period in the first two years
which happened to synchronise with
the Korean war. If, therefore, we are
inclined to do something practlcal, the
first essential is that the amount of
expenditure of Government will have
to incur must be at least equal to iLe
fall in export incomes and the un-
favourable impact of termg of trade
and reduction in private Investment.
It would be better to tackle the pro-
blem in this manner, so that we might
avoid confusion and controversy over
short term and long term remedies.
One can Mr. Chairman, speak ahout
long term remedies, about how the
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problem of disguiseq unemployment
can be surmounted, about how there
should be investment on a very large
scale, over a period of fifteen years
about how it would be possible uver
a long period of time to increase the
prosperity of our country. But, wlen
we are concerned with the short
period problem, 1 contend that the
immediate objective is to bring abhout
the Korean level of employment in
our country.

The other day, one hon. Minister of
this government pointed out that
we could easily-spent another 150 to
175 crores. But, may 1 ask rertain
pertinent questions. How iz this
money to be spent? In what parti-
cular sectors are we going to spend
this amount? The important purpose
of any Government expenditure is
to give a push to the economy today.
There seems to be no life left in the
economy. Everybody seemg to be
content and complacent, we are in a
stagnant state. The Central Govern-
ment on the one side suggestg ta the
State Goverhments that they have
not been active in pursulng a policy
of investment. The States Govern-
mentg turn round’and retort that the
Central Government have lagged
behind in their policy of expenditure.
The private sector is also lagging
behind and hag not reached the tar-
gets set for it. All three are in the
same position. This talk of spending
another 150 to 175 crores ig merely
glib talk which will not hoodwink
anybody and probably carry no con-
viction to the large millions of people
in our country. Surely we must have
definite ideas of how we are going to
spend, this amount.

Shri C. D. Deshmukh: Rupees 175
crores in all or in addition? The Plan
is going to be expanded by 175 crores.
The total Government expenditure in
the next two yearg including that ex-
pansion should be of the order of 625
crores in addition to the 53 crores of
expenditure in the private sector?

Dr. Krishmgswami: I am taking
that figure also into account. This
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amount is in addition to that suggest--
ed in the plan. I want to ask the
hon. minister this amount. There
going to spend this amount. There:
has already been ag I suggested a log.
in expenditure in the -three different.
parts of our economy. A push cam
and should be given to the economy
if we are to progress, but this cannot.
be done unless we think out policies
afresh and execute them boldly.

The other day, 1 was reading an-:
article in the Eastern FEconomist om
thig very subject. I found in it a
passage of appositeness. Quoting
from the Reserve Bank's figures, the-
writer pointed out:

“The Reserve Bank's report
showg that the sterling balances
increased from £ 511 million to
£ 536 million in 1952-53.”

The commentator continues—I am.
making only a brlef quotation:

“India has been unable to use
her sterling releases of £ 35 mill-
jon for the foreign exchange vear
ending June 30, 1853, which im-
plies thal our true surplus on the
balance of paymentg for this
period is Rs. 80 crores. Consider-
ing that, following a statement
on page 65 of the Five Year Plan,
India was expected to run an
annual deficit of between Rs. 180"
to Rs. 200 crores. It would appear
that, in the current year of the
Plan, official estimators on foreign
exchange have been about Rs. 260
crores out.”

I affirm that the basic problem {ac-:
ing us Is that the unfavourable
balance of payment that we have
planned for should be large enough to
absorb the foreign aid forthcoming.
1 can give figures from the Technical
Co-operation  Administrations report
in which it is statea that oniy half of
the forelgn aid has been spent. What
are we going to do about these un-
spent balances? The push to our
economy can come only when we are
able to absorb all these funds so that
we might create a new high level of
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incomes In our country. I suggest,
Mr. Chairman.... .

SBhri C D. Deshmukh: Just one
'word. We have been astonishingly
-successful with the monsoons.

4 Dr. Krishnaswami: 1 am aware of
At.

Shri 8. 8. More: Is that due to your
afforts?

Dr. Krishnaswami: Sir, the factthat
we have been astonishingly lucky
with the monsoons shows that there
must be a re-thinking of the type of
dmports that we have to Import. Pre-
viously, because we had a succession
of unfavourable monsoons, we had 1o
dmport foodstuffs. The very fact that
there has been a very favourable
monsoon shows that we ought to con-
centrate on importing capital gonds
-and other types of machinery, not on
private accouni, but on Government
account.

It we are to increase Imports on
‘Government account, we have to think
ot starting many basic industries like
‘more  steel plants, or importing
locomotives and wagons for the pur-
pose of expansion of Rallway Invest-
ment. Mr. Chairman, each time a
plan is adumbrated, it contains within
Itself the seeds of its own chance.
But the first Five Year Plan ig an
exception to thig rule, Therefore the
time has come not to tinker with it,
but to scrap it altogether and have
an entirely new plan. I make this
suggestion because the premises on
which the 1st Five Year Plan was
founded, have changed altogether. If
we wish to tackle unemployment, the
impulse must come from Government
expenditure and particularly in this
period of depression on a very large
scale. The hon. the Finance Minister
Pointed out the fact that we have such
a favourable monsoon and that it has
led to a decline in the kind of Imports
that we were Importing. I suggest
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that if we are going to have favour-
able monsoons, then, there is need fov
having different types of imports so.
that these imports might generate
incomgs within our own country. This
in its turn. might lead to an entirely
different pattern of imports and ex-
ports in our country. There is stagna-
tion facing this country because we
have not taken account of the fact
that as we progress, we have to
expand the amount of expenditure on
Government account into basic in-
dustries. If this is done, that would
itself lead to a greater amount of
dynamic expansion in the private
sector.

Shri S. S. More: Only Government
Members are expanding.

Dr. Krishnaswami: In addition 1o
expansion of investment on Govern-
ment account, I suggest that we ought
to think of other supplemental
measures. 1 say supplemental beca-
use, without the main impulse coming
from Government expansion on a
scale for basic projects, these supple-
mental remedies would be of little or
no value. The most important supple-
mental measureg that I suggest for
the consideration of the Governmeat
fs that there ought to be an open
market policy pursued by the Reserve
Bank In respect of purchasing securi-
ties from institutional investors and
reducing the lending rate simulta-
neously.

Another suggestion which has been
put forward, but which I have not
had the time to examine at length, {3
the suggestion that the Reserve Bank
should buy gold. 1-do not know what
its value would be, but certainly it
would be valuable in giving an expan-
sive twist to the economy.

There is a constructive suggestion
made about the constitution of an
Industrial Development Corporation.
Now, as I understand it from the hon.
Minister for Planning. that idea &
still in a state of embryo and, wccord-
ing to him “funds should be found for
an Industrial Development Corpora-
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tion which hag been proposed by the
Minister for Commerce and Industry.
The question of assisting States in
starting State Finance Corporations
of their own in accordance with the
legislations since 1851 wag also under
consideration.” Now, this lg u most
brilliant answer that has been given
by the Minister for Planning ard
Development. Who doeg not know

that an Industrial Development Cor- .

poration requires funds, and it we
are told that funds should be found
for this body what is the significant
contribution to knowledge that is
made by such a siatement?

An Homn. Member: Bui that is not
intention.

Dr. Krishnaswami: The other idea,
viz., that Industrial Finance Corpora-
tions should be started in different
States where they have not been
started. need not be stated after a
very elaborate discussion with the
National Development Council end
various other people who have met to
discuss the question of a finance
corporation.  One wonders whether
the time hag not atrived, in addition
to revising these plans relating to
employment, for a reformation of ihe
Planning Commission altogether. 1
suggest that the Planning Commission
iIs the most hard-worked body and
has taken upon itself far ton many
tasks for it to lve satisfactorily. A
few have taken upon themselves tasks
too heavy to be borne by them. The
trouble is that these few over-worked
as they are, do not want to take deci-
slons which might turn out to be
wrong, therefore, events are allowed
to pursue them instead of events being
mastered by them. And this is the
principal reason for their having met
each problem with an ad hoc solution
The difficulty which we find in all such
administrative bodieg is that. if they
are over-worked, they are not able o
come to any proper decision on basic
{ssues.

The Planning Commission, as en-
visaged by some amongst us should
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be a Commission which should be con-
cerned only with formulations of
policies. Policies may be formuluted
by the few here at the Centre. A
review of these policies must be
undertaken by another body with.
agencies in the different States. The
National Development Council is ne-
substitute for a review body. A review
body which is permanent in character,
which is able to review these schemes.
will be in a position to give new Ideas.
to the Planning Commission as 1o
how far the Plan should be revised,
what new steps should be taken, and .
what changes in policies shouly be
made. We must remember that we-
are proceeding on the basis of trial
and error, and we have adopted great
objectives for the purpose of improv-
ing the standard of living of our
people. I suggest, therefore that
there ought to be an entire retorma-
tion of the Planning Commission ara
that there ought to be more dispersal
of responsibility among different-
agencies within this country. I sug-
gest that if we are taking up thig pro-
blem of solving  unemployinent
seriously on a large scale we Jugnt to
tackle this problem not merely from
the economic standpoint, but also-
from the administrative angle. AN
that I wish to suggest ig that we
should start tackling these problems
in a practical spirit and tackle them-
In a manner satisfactory to millioas
of our country men.

Shri Gadgil: I am glad to note that.
the Government amendment is what
is necessary in the circumstances of’
the case. The Amendment states that
the Government is greatly concerned
over the growing unemployment and’
is going to take such steps by way of
revising the Five Year Plan, and—
what Is far more important—it will
take immediately such measures as
are necessary for the purpose.

Shrl Damodara Menon (Kozhikode):
May I know whether Mr. Gadgil has-
spoken on this Resolution before?

Shri Gadgil: Well, Gadgil has been
a Member of thig House for the lart
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18 years and knows the procedure
:much more than most of you. I have
not spoken. (Interruption.) Is
there anything that you want me
to answer? . I have not spoken, and
:you can take it that 1 will never act
improperly.

My friend, Mr. Deshmukh, gave a
‘number of facts and figureg and, put-
ting his case not in an exaggerated
‘manner, stated that anyway the situa-
‘tion was not worsening. I slightly
beg to differ from him. For, I dao not
‘find from the figures printed that em-
ployment has increased very much, or
in any effective manner, I do not
refer, for the time being, to the fact
‘that every day young men are coming
‘into that age group where they re-
qQuire employment. But from tae
.contacts one gets from one's constitu-
-ency one finds that unemployment is
-growing much more rapidly.

Very recently, the Government of
Bombay axed about one thousand
-staff from the Ratloning Department,
and in spite of their promise they
were not able to give re-employment
for more than 50 people.  Another
-3,000 are going to be axed by the
first of the next month; another 5,000
‘by the end of May, 1954.

Here, I have got a typical letter
‘where an old pensioner complains
that his pension is only Rs. 30/- and
that he expected so much from the
‘Committee over which I had the
honour to preside, and he condemns
‘me for doing nothing for them. He
says one of his sons Is unemployed
for the last two years though he has
secured a high second class in B, Sc.
“Two of his sons are being axed in
about a few days time, and he does
‘mot know what to do, how to keep
going.

S8hri R, K. Chaudburl (Ganbati):
“There are numerous cases like that.

Shri Gadgil: Another letter I have
®ot in which the writer says that he
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is actually living on a few ornaments
still left with him, and he does not
know what to do next week. All'
evidence that one can get right at
close tquarters when one visgits one's
constituency goes to show that the
position is worsening. But, I do not
want to join issue that. What I am
concerned with i{s what is being im-
mediately done, what measures are
being immediately initiated so as to
provide employment.

I am not going into the academic
aspect. I am not concerned with
under-employment in the rural areas
or seasonal unemployment here and
there., but the unemployment in the
Cities and partly in rural areas is so
great and menacing that if something
is not done immediately, or if some-
thing is postponed to be done after
the result of the statistics and analy-
sis and interpretation of them, I
think we will be over-taken by a
crisis the like of which ihis country
has not seen in the past. What I am
submitting is that there may be long
term solutions. such as decreasing
the rate of increase of population, or
some change in our import policy, but
this is not the occasion to refer to
any one of them. The present oc-
casion demands that something must
be done immediately on an adequate
scale. -

Shri 8. S. More: What is your con-
crete programme?

Shri Gadgil: An English economist
has said that it is much better to
dig holes and flll them by the un-
employed, than to keep them unem-
ployed throughout. This does not
mean that I am suggesting that you
employ all the people to dig holes
and fll them. But surely something
can be done on lines which were
adopted in the ‘New Deal’ in 1832,
when the United States of America
had to meet a crisis of this character.
I may point out just one instance, in
which about 25 lakhs of people wcre
employed, viz. the Cevil Conserva-
tion Corps. Something of that kind
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can be done in our country also, 1f
you take up a simple programme of
having roads in the rural or subur-
ban areas, that will give immense
employment to the wunskilled first,
and to some extent to people who
may be of the white-collared type.
‘That was some relief can be made
immediately available to them. Shri
€. D. Deshmukh was good enough to
tell us that so far as the foreign ex-
change position is concerned, it is
satisfactory. He also stated that a
certain amount. taking all factors into
consideration, was enough to meet all
sorts of contingencies. I accept that
Deshmukhian caution. but I would
most respectfully urge him to utilise
what i8 over and above that line, by
way of investment in this country.
The way by which it can be done s
surely, within his knowledge and
<competence.

~As I understand, there would not be
lack of funds for initiating new mea-
sures which will give employment.
T am very much encouraged by that.
We have the money here. and we have
the men here. Let us establish a nexus
between them through proper and ade-
quate employment, so that what we
find threatening today may be turned
to very Rood account. If people with
talent and abilities are to rot, it is
not only a loss to them. but to the
country as well, because their talent,
craft. and skill are completely immo-
bilised. If this state of things con-

tinues, the men concerned lose the
initiative, and cheerfulness.
The original Resolution suggests

that doles should be given to them.
1 do net like the idea of doles. It
is contrary to one’s self-respect. If
1 were unemployed today—I am not
foriunately—I would rather sweep
the streets or do . whatever work
Government gives me, though it may
not be in the fitness of things. so far
as my other abilities are concerned.
I would therefore request Government
not to insist that every clerk will do
the job of a clerk only. People un-
derstand that these are abnormal
times. and so Government will be
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justified in taking abnormal measures
as well. Government can say, here
is unemployment. either you accept
this or reject this, if you accept it
well and good, if you reject it, then
Government are completely absolved
of their obligations, though they are
moral obligations to-day. But if we
work out the full implications of the
idea that our State is a welfare State,
then that obligation should be statu-
tory. I am not pleading that it
should be considered statutory here
and now. I am satisfied if Govern-
ment accept it—and they have in a
way accepted that it is a moral obli-
gation on their part. [ would there-
fore suggest that a list of the unems-
ployed people should be drawn up.
wherever possible, and for that I
would suggest that the ration shops
should be utilised for this purpose.
Every card-holder should be asked—
there could be an additional column-
in the ration card. and that will save
money also for Government—to state
whether he or she is employed, whe-
ther any one in his or her family is
without employment or with part em-
ployment, and so on. Here is a good
machinery which you can utilise.
Why are you completely disintegra-
ting it, and dismissing it? If a
sample survey is made, it remains
only a sample survey. But here is a
machinery which will give you hund-
red per cent. correct figures. and give
a complete picture from which you
will be able to know how to mect the
situation.

Incidentally, I must state that I
have received a number of letters in
which young men say that they are
able, they are graduates, distinguish-
ed in arts and science, but if they do
not get employment before the statu-
tory age limit for entering into Gov-
ernment service, and have to wait
for a year or two, they will be no-
where, because younger people will
be coming, and their chances will be
completely ousted by those of tirese
younger people. I would suggest that
in this particular respect. Govern-
ment should modify the rule, because
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[Shri Gadgil]
it they are not able to get
ployment, it is no fault of theirs.
Government may take note of this
suggestion of mine and consider it

any ems-

So far as the public sector is con-
cerned, the hon. Finance Minister as-
sures us that there is enough fAnance.
S0 far as the private sector is con-
cerned, may I suggest that Govern-
ment should think ten times before
agreeing 1o this Development Finance
Corporation? If Government are
going to lend to the private sector,
why not they start the factories them-
selves? We know what it means. I

have no great admiration for the
mixed economy,

Shri C. D. Deshmukh: The idea is
for Government to start factorles

which the privale sector is for the
moment reluctant to start.

Shri Gadgil: If that is so, then 1
would reguest that there be greater
control and regulation of the whole
thing. 1 would not stop with this,
but I shall go further and request
Government to consider a definite pro-
posal which I shall put before the
House presently.

There is rontrol over capital issues;
there is rontrol over prices; there is
also control over production; why not
Government undertake control over
employment in each and every fac-
tory? Today anybody can be appoint-
ed and if the labour union people
are not strong enough, any one can
be retrenched, and according to the
new ordinance, with some compensa-
tion here and there. But if Govern-
ment’s ultimate object is to evolve
an economy in which they will have
a full control, so as to effectuate com-
pletely a policy of full employment
in the country, then the private sec-
tor should not be left alone to manage
with their personnel in the way
in which they are doing at present.
The entry and exist of every one that
enters any private employment should
be regulated by Government so that

there will be no provincial or caste
discrimination. Today we find that
anybody can be employed, and
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most of those that have 1e-
latives find a job much Juicker

than others, irrespective of their ac-
complishments.

L]

1f private sector is to function with-
in the framework of your mixed eco-
nomy, and today we want them to
help us, I would make one other
suggestion. Assure all companies
with an  authorised capital up to
Rs. 1 lakh, and a working capital up
to Rs. 5 or 10 lakhs, that for another
five years, they will be exempt from
income-tax. You have already given
them some concession, 1 know, in the
matter of dividend declaration and
so on. But consider this, Just as
some preferences are given to co-
operative societies. if you show some
preference to companies registered
under the Joint Stock Companies Act,
by saying that they will be free from
payment of income-tax. for the next
filve years, I feel that some response
will be there. and each company will
mean employment to at least a hund-
red people. This is something which
can be done immediately. Secondly,
1 find that there is no customer...

Mr. Chairman: The
may conclude now,

Shri Gadgil: One minute more and
I have done.

hon. Member

There is no customer for products
of the cottage industries. I have
made a suggestion elsewhere and I
make that suggestion for whatever it
is worth, that every employee in the
Government, semi-Government de-
partments and organised industries
instead of being given full pay in
the current currency should be given
95 per cent. pay and for the 5 per
cent. should be given coupons or
credit notes. ‘These coupons or
credit notes should not be legal ten-

der, but should be wvalid or legal
tender—if you want to call it—for
purposes of buying articles from

cottage industry emporia or coopera-
tive stores or departmental stores or

such organisations as the Govern-
ment may like to build up. Then
people will be forced to buy these



471 KResuviuiwn re:

things. They will go to khadi shops
and buy khadi because these coupons
will not be valid with another cloth
merchant. It does entail some sort
of sacrifice. It really means a de-
velopment tax. It is not going to
affect your currency any the least.
Of course, it is not a new idea. I do
not claim novelty for it. It has been
suggested by many economists and,
as far as I know, it has been tried
in some places. But here it may be
called an abnormal remedy. But
wiren the situation is abnormal, it is
for Government to consider whether
remedjes should not be equally abnor-
mal. Somehow or other we must get
through this difficulty and I have
not the slightest doubt that, given
the necessary wisdom and caution,
which has been already In evidence,
and a little more vigour, more action
than theorising, we shall get through
this.

Shri Meghnad Saha (Calcutta-—
North-West): The hon. the Finance
Minister has described a very horrid
situation in his usual placid and
suave manner and he has taken away
much of the sting of that situation
by his speech. But we are not at all
satisfled. It is said that we have
got a Welfare State. The duty of
every Welfare State is to secure the
fullest employment; not only the ful-
lest employment, but also a better
standard of living. Now. many of my
colleagues have already said that the
unemployment position is very bad
in this country. They have not re-
ferred to the standard of living at all.
The standard of living has fallen very
much since the war. Our present
standard of living is much lower for
the common man than before the war.
What has been the result of the last
three years of planning? I wish the
Finance Minister would kindly tell
us the findings of the National Income
Inquiry Committee—whether there
has heen any improvement
whatsoever, As far as my in-
formation goes, there has been no
improvement whatsoever. There has
been a slight fall in the standard of
living—1 speak subject to correction
—sgince 1950. So the hope of the

523 PSD.
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Finance Minister and the Government
that as a result of the Five Year Plan
we ghall increase our national income
by 1000 crores of rupees appears to
be more or less a day dream, and
that shows that the planning which has
been devised is very faulty. The
Finance Minister has told us about
one of the main causes of failure,
that is, smallness of investment. We

, must have more investment. I quite

agree with that. But the amount of
investment which he proposes is very
meagre, as I have already pointed out
to him in a private pamphlet. The
difficulty with this plan is that there
is no financial plan; there is no cash
plan; there is no credit plan. Under
the slogan of mixed economy, we
have allowed everybody to play havoc
with our flnances. The Finance Min-
ister has already told us that the
private sector has hardly invested one
half the amount which was expected
of it. I might ask him whether he
inquired why they have not invested.
It is not because the private sector
has not the surplus, but they find it
more profitable to invest in real es-
tates—in gold, luxuries and so on.
And recently it has been investing in
buying foreign concerns. In this
country. the total amount of foreign
capital is Rs. 610 crores and many
of the very famous firms, Indian firms
in Calcutta. are busy investing their
surplus not in fresh avenues of work
or industry but in buying foreign
concerns which are already there. 1
think about a hundred crores of
rupees—it may be more—have . been
exported out of the country in this
manner. Now. is it not a very para-
doxical situation? The Government
is asking that foreigners should come
and invest in this country, but what
is actually happening? We are en-
couraging all the Indian Industria-
list bankers andg so on (g invest
their money in the purchase of all
those foreign concerns. Many ol the
famous European concerns in Calcutta
have changed hands and all that money
is going out of this country. Instead
of attracting foreign capital we are
allowing the foreign capital already
invested to be exported out of the



473 Resolution re:

[Shri Meghnad Saha]

country. 1 think this ought to be
stopped, because it is the first duty
of the Indian industrialist who makes
money from his own trade, from his
industry, to invest the surplus in the
expansion of his industry, so that
more avenues of employment are
created.

I would give an éxample. There
is a very famous firm—I would not
mention their name. They are pro-
bably the biggest Indian firm in this
country. Now, they have bought two
or three Eutopean concerns in Cal-
cutta and they have spent about 30
to 40 crores of rupees in this business.

They have got all this money out
of their . industry. Unfortunately,
they have not taken care to provide
for sufficient depreciation funds, with
the result that the Government caught
them In the act of diminishing their
production, and asked them to en-
hance their production. How was
this situation created? They have
made enormous profits in the last 25
years, more during the war and they
say they have not provided sufficient-
ly for depreciation, and allowed their
machinery of production to run to
obsolescence. They now say they
have not the money for renovation of
their machinery to full production,
and the Government must help them
with funds, and the benevolent Govern-
ment has given them funds though
they are aware that they have sur-
plus enough to purchase European
concerns. The ultimate result has
been the flight of about 100 crores
of rupees of foreign capital out of
this country. This is the result of
mixed economy. Under the slogan
of mixed economy, our Planning Com-
mission have found a method of not
applying their brains to the real ques-
tion of industrialisation, which alone
can increase the wealth of this coun-
try. As a matter of fact, the Plan-
ning Commission has no plan for in-
dustrialisation  whatsoever. They
have left everything to mixed econo-
my and mixed economy is bebaving
in the manner I have just described.
What has been the result? Just
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five years ago, the Goévernment deci-
ded that there was great need for
iron and steel in this country and
they invited 3 famous consultant
firms, Americans and English, to ad-
vide them. They submitted their re-
poits and the Government issued a
statement that in 3 months they were
going to take action on these re-
ports. Five years have passed and
no action has been taken and only
now we hear that an Iron and Steel
Plant will be installed. I would ask
the members on the Treasury Ben-
ches to explain this 5 years' inertia
and how much it has cost to the
country in not having an Iron and
Steel plant all these 5 years. I have
calculated the loss at 500 crores of
rupees and I have placed my figures
before the public.

Now, Sir, we have got a bulky re-
port about the Industrial program-
me issued by the Planning Commis-
sion, But neither has this body recom-
mended nor has the Government
assigned priorities in our industries.
As a result many of the consumer
industries are in a state of collapse
because we have no capital goods
industry to feed them with raw mate-
rails. Let me give you some quota-
tion from this report:

“Of the various problems con-
fronting these industries for the
protected consumer industries.
perhaps the most serious and cer-
tainly the most universal is the
shortage and high price of raw
materials. The largest industry
of all. the Iron and Steel Indus-
try suffers no doubt from lack
of capacity and not from lack
of raw materials. But the rela-
tive smallness of its output em-
barrasses the whole series of
other industries for which iron
and steel are raw materials.”

Then it goes on saying that:
“The mechanical engineering
industry is suffering. the railway
rolling stock industry is suffering,
the automobile industry cannot
flourish, wagons cannot be manu-
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factured, passenger coacires can-

not be manufactured, and all for

want of iron and steel.”

Is not this a very tragic situation?
The Government has established a
ship-building yard at Vishakhapat-
nam, Waltair. Their schedule is to
produce 3 ships in the year and they
cannot keep to the schedule. A large
number of workers there were served
with notices of dismissal because
they cannot give any work. Now.
by chance I once travelled with some
of their chiet men and they said
that the cause of this unemployment
was that they had no iron and steel.
‘They require 8000 tons of iron and
steel to produce 3 ships in the year
and for 6 months they were trying to
get this steel from the Steel Con-
troller. After 6 months they were
told to get it from Japan. Now, is
it not a matter of shame that in a
commodity in which India has got the
best possibilities which no country
in the world has got,—for not even
the United States or Soviet Russia
can develop a hetter iron and steel
industry than this country—we are
not able to have a plant all these
five years. All our consumer indus-
tries, are collapsing on that account.

Sir, my submission is that you must
give the present Plan a decent burial;
it is not a plan; it is a muddle. You
must start it on a new basis. This
mixed economy is no economy at all.

Sir, I would not take more of the
time; only one minute more.

It reminds me—of the way we are
doing things,—of the plan which the
Britishers had during the Crimean
War. The soldiers wanted fool-wear;
they were suffering for want of it
and they were ordered from the home
country. But, when they arrived.
they found all the foot-wear were of
the left feet; and so the soldiers went
without shoes and had to be confined
to barracks. Our Plan is something
like that. They think only in one
direction; they cannot see the other
side of the thing and therefore most
nf the Plan has become a muddie.

Skri U. C. Patmaik (Ghumsur): The
hen. Minister for Finance. who is also
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ciosely associated with the Pianning
has moved an amendment, It is
gratifying to learn that at least after
two years or 2} years of the Plan,
the Government has become alive to
the necessity of having the Plan re-
vised so as to solve the growing pro-
blem of unemployment. It is indeed
gratifying, Sir, to learn that the
seriousness of the problem has been
realised and from the figures that
have been guoted, indeed. attempts
are being made to solve the problem.
But, by the amendments that I have
sought to move, Sir, I want to request
the Government to approach the
problem not from a negative aspect
but from a positive aspect. The pro-
blem of unemployment, Sir, has alsv
got to be considered from the view~
‘point of man-power mobilisation.
Unemployment is after all another as-
pect of a huge man-power problem
which is not being utilised or employ-
ed. Of all the resources of the coun-
try, Sir, for both industrial, agri-
cultural and other development acti-
vity, the man-power resources are the
most important. The vital impor-
tance of a Labour Force has to be re-
cognised and it has to be utilised not
from a negative point of view to solve
the problem of unemployment or
some other problem which 15 econ-
fronting the Government and which
has challenged solution, but it has to
be recognised as a sort of an oppor-
tunity for Government to organise
its labour forces to mobilise and con-
trol the same and to utilise them
for national development on the
one hand and for national defence on
the other. This problem. Bir. has
been tackled by every country since
about 1917 when Man-Power Mobili-
sation Boards and Human Resources
Organisation Boards were formed, !n
order to tabulate man-power into
different categories, into those who are
useful for civilian industries, for civi-
lian service, for defence industries and
for defence services as also the class
of unemployables.

Then, thirdly, these people have got
to be properly absorbed. For these
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three important things, namely, man-
power training, man-power mobilisa-
uon and utilisation of man-powér for
absorption in respective industries,
trades and services, has always been
considered to be a very important
problem and every country has been
trying to solve it in its own way. It
is rather unfortunate, Sir, that
till now the problem of man-power
mobilisation and man-power organisa-
tion has not been appealing to our
planners and they have been thinking
in ferms of spending money in various
ways hoping that it would ensure
to the  benefit of man-power.
Therefore, Sir, after nearly 2} years
of planning they have come to rea-
lise that it is essential to think in
terms of planning for the employable
unemployed. In this connection, Sir, I
would just point out to the hon. Minis-
ter of Planning that other countries
have been attempting to solve this pro-
blem not as a negative one, not
as solving the problem of unemploy-
ment. but as a positive dynamic pro-
blem. for building up their man-power
and for planned utilisation of their
man-power for national develop-
ment and national defence. Every
country—every advanced country—
has been doing the same thing
for the last forty or fifty years, as for
example, in the U.S.S.R. there is the
oldest standing committee—the Coun-
cil of Labour and Defence—constitu-
ted in 1923 and the labour force is
very carefully planned and organised,
excluding those who are engaged in
production or in services and they are
distributed for different work. There
also the Army service is for 2 years,
Navy service is for 3 years and the
Air Force service is for about 5 years,
during which period the personnel
get training for subsequent absorp-
tion in ecivil life and they are actually
absorbed in civil life. Similarly in
other countries, e.g. UK. and USA,,
after the Selective Services Act of
1917, which provided for the regis-
tration of personnel between 17 and
30 or 36 years—which wag again
modified under the National Security
and National Services Acts of 1847—

21 NOVEMBER 1933

Unemployment 478

Boards were constituted for - man-
power organisation or for -labour or-
ganisation, and these Boards were con-
stituted with civilian personnel who
knew something of civil as well -as
defence organisation, so that the man-
power could be properly recruited,
mobllised and trained for various na-
tion building purposes. I must also
point out that Australia did not -be-
lieve in this kind of man-power mobi-
lisation, but even she was forced to
accept it in 1930. Now they have got
a Director of Man Power Organisation
who has a Man Power Directorate
and it is closely linked with the ser-
vices, clvil military, as well as in-
dustries, civil and military. Here :in
our country, Sir, in this planning,
an important part of our national life,
that which costs 55 per cent. of our
national expenditure, has been total-
ly excluded from the purview of our
defence planning, so that we have
got a plan which does not take into
consideration all our national activities,
which does not take into consi-
deration the main problem of man-
power and which does not try at
least to find out as other countries
have done in this direction as to
how far those experiments should be
tried in this country. The unsatisfac-
tory nature of our planning is proved
by the fact that the hon. Minister of
Finance has now come forward with
his amendment that the Plan should
be changed so as to provide for the
unemployed. It is absolutely neces-
sary that all our national activities
should be integrated and co-ordinated
to ensure that planning is on proper
lines and that our man-power is belng
properly planned for and absorbed in
different walks of life. Not only that.
There is another reason why I am
suggesting or urging this point. [t
is not merely necessary as a posi-
tive programme, as a dynamic pro-
gramme, for providing for our man-
power and for absorbing them in
different walks of life, but also ab-
solutely necessary from the point of
view of money because it can be
pointed out that it is only by in-
tegrating these two things and by our
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planners trying to know ~ sombthing
of that subject that economy can be
effected and more money would be
available. e

T could give you straightaway
one or two examples. I do not
want economy in the Defence Services,
i.e. in the Defence Services it is " ab-
solutely necessary that the personnel
should be there and there should be

no economy as far as their pay and,

allowances are concerned. Probably
the hon. Minister of Planning would
be pleased to note that the bulk of
Defence expenditure is going in other
directions. not merely on personnel
"but on purchases from foreign coun-
tries, on the Military Engineering Ser-
vices and so on. .

By proper economy in some of these
itemns we could save several crores
every year for various other purposes.
I would like to point out about our

purchases In foreign countries—I
am referring to the last report
of the Indian Stores Department

in the UK. which iz being
maintained by the Government of
India—and that report says about the
Defence purchases that the Indian De-
fence Authorities are placing indents
on U.K. for articles which were being
produced in India during war and
which could be produced in India
now. This is the report of our pur-
chasing mission in London and I
hope, Sir, that Parliament -will take
note of this fact that we are placing
indents withk UK. and other countries
for articles which could be manu-
factured in this country and which
were, in fact. being manufactured
here.

Shri' D, C. 8harma: Mr. ' Chairman.
the population of India is about 38
crores. J would ask the hon. Mem-
ber to say how much he would allo-
cate to man-power out of this.

Shri U. C. Patnaik: T was referring
to the subject from two points of
view. By ingreasing our output in the
Defence induitries which consist of a
number of factories; and you read in
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the papers that several of them are now
locked out and other things are going
on at other places also—and- secondly
by utilising the idle capacity of our
factories. we could save a lot of
money which is going to foreign coyn-
tries. Our minimum purchase from
out side amounts to several crores.
Our Defence Services' pay and al
lowances come to only” Rs. 70 crores
out of the Rs. 235 crores. So the bulk
of the expenditure is on other things
and I am just pointing out to hon.
Members that it is quite possible ‘to
economise in that respect as well as
in various other respects.

Without going into further detail,

‘1 would also point out another Branch

where economy can be eflected, for
instance, the Military Engineering
Services. which are spending every
year Rs. 30 to 40 crores or even more.
Works are being done through con-
tractors, whereas in many other coun-
tries works are being done through
departmental organised military corps.
These works perhaps include items
now proposed, e.g., the shifting of
the Headquarters of Eastern Com-
mand from Ranchi to Lucknow or
the Headquarters of Western Com-
mand from Delhi to Simla, which
would involve huge expenditure in
crores of rupees. This could be re-
vised and screened in time so that
economy can be effected. There are
many other items like this which
require scrutiny instead of being kepot
as Defence Secrets.

As time is up, I will not continue.
I can only conclude by saying that
many of our problems should be
tackled not by making solitary
attempts this way or that, but by
making a positive, constructive ap-
proach to try and solve all our pro-
blems, by integrating all our national
activities and treating problems like
unemployment and other disasters not
merely as calamities to be helped by
spoonfeeding, but we should have a
positive approach by trying to solve our
various soclo-economic problems as
well as Defence problems by intégrat-



&8 Resolution re:

{8hri U. C. Patmaik]

ing both the wings of national activi-
ties together '

Shri 8. N, Das (Darbhanga Central):
1 want to move for closure as the sub-
ject has been sufficiently discussed by
the House,

Shri 8, 8. More: No, Sir.

Shri Karmni Singhji (Bikaner
Churu): I have been waiting the last
three months, Sir, to get a chance to
speak.

Shri P. N. Rajabhoj (Sholapur—
Reserved—Sch. Castes): Will you
please allow me also to speak? So
far only Maharajas and rich people
have spoken, but why should rich
people only be allowed to speak on
this matter. I would like to request
you,—Sir, because I come from the
minority Community and 1 am the
real sufferer more than my friend—
to give me a chance to speak on this
matter.

Mr. Chairman: The Chair does not
make any distinction between a Maha-
raja and any other member. I rea-
lise the hon. member belongs to the
backward classes: he will get a chance
if the debate is not closed.

Shri S. 8, More: We had agreed
not to close the debate; you were not
perhaps here in the House.

Mr. Chairman: I was here, but not
in the Chair.

Shri 8. S. More: We had a lot of
discussion when the Deputy Speaker
was in the Chair and the unanimous
desire of the House was that the de-
bate should go on. Mr. Nanda has

yet to make his contributions to the
debate.

Mr. Chairman: What does the Plan-
ning Minister say.

Bbri Nanda: That is a matter for
e House itself to decide: you may

obtain the sense of the House in the
maiter.
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Skt H. N, Mokerjee: May I point

out, 8ir, that it was originally at my
suggestion.........

Mr. Chakman: I am sorry, in vibv
of the general feeling in the Hoyse and
what has been stated earlier, I would

not like to accept the motian for
cloaure, . '

#brl Earni Singhfi: 1 have been
longing to speak on this Resplution
for a long time and I am happy to
have this opportunity of expressing
my views. I do not claim myself to
be a great economist: but certain pro-
blems that concern Part B States and
the State of Rajastan in particular,
which I am representing, should he
placed before the House for the cop-
sideration of hon. members. More
eminent people have already spoken
on this subject: therefore. I shall not
waste the time of the House by dwel-
ling mainly on the economic aspect,
but rather, I shall try and confine
myself to the unemployment caused
due to the process of integration.

In Rajasthan, Sir—and I am sure
that is the same with all Part B
States, or at least with most of them
—unemployment can be divided inte
two sections: firstly ‘the all-India
type” on which very eminent people
have already spoken, and secondly
what I would term as the “man-made
type”. unemployment caused because
integration, when it was put through,
was done without a proper plan and
a large number of people as a result
of this had to be retrenched and
these States were not in a position
to find alternative employment for
them.

At the outset I would like to say
that I have all along been one of
the ardent supporters of the system
of integration and a great admirer of
that great man Sardar Patel. It
is our misfortune that that
great man is not amongst us to-
day; if only he had been with us,
many of the problems of the Part B
States, I am sure, would not have
arisen. I am sure, Sir, that if the
late Sardar had known that things
were going to turn out this way and
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g0 many thousands and thousands of
poar people were going to be affected
adversely, he would have taken steps
in time to see that such chaotic con-
ﬁitlbnu dtd not ‘éecur. =

Today, Sir, is the fifth year after
the integration of the State of Rajas-
than. In these five years, the Rajas-
than Government, I am afraid, have
proved themselves totally incompe-
tent to deal with the unemployment
problem. Although most of the Min-
isters are my friends I must m
that they have proved themselvés
totally 'incémpetent to deal with thq
unemployment situation. Not one
large scalé industry, or even a small
scale industry to speak of has been
located in the right place wirere un-
employment is the acutestt We have
all been trying to shout ourselves
hoarse; but nothing has been done.

Now, Sir, in my humble opinion.
some of the factors that have caused
unemployment in Part B States and
Rajasthan in particular, are as fol-
lows:—

1. The large scale retrenchment
carried out in the armed forces. We
reckon that in Rajasthan alone 14,000
to 17,000 people have béen thrownm
out of employment. Granted that
the Central Government is trying to
do something, but I am afraid, as far
as the Government of Rajasthan is
concerned, very little has been done
to rehabilitate them.

2. In the Electrical Department of
Rajasthan—I stand to correction about
figures, it may be more—not less than
5.000 people have been thrown out
of jobs. It was only the other day
that a batch of 350 people came to
see me—and they told me they had
been served with a month's notice
after which they would be disban-
ded. They asked me if I could do
something. I was very much dis-
tressed. The matter was put up be-
fore the administration and for some
time at lesst. I am happy to say they
were able to withhold the order of re-
trenchment, But these people are still
in danger of being disbanded—350
people in Bikaner City alone: in Ra-
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jasthan the number will be ten times
that.

Now. Sir. another factor which I
feel has not been fully understood
is that integration in itself was an ex-
cellent scheme. But one thing which
people must realise is thmt when in-
tegration was brought in it meant
the fusing of a large number of the
administrations. That was all right.
But you could not fuse all the cities.
One city became the capital and the
other went into decadence. Pro-
gress in all the cities, if you will
study the curves on a graph, had
been going on up and up, and up
until 1949. Thereafter you find a ten-
dency for the curve of progress to
come down. If we call oqurselves a
progressive welfare State we must
ses that each and every city of ocur
country, whether it be in the deserts
of Rajasthan, or in the fertile Gangetic
plains, must come up and pro-
gress and develop fully. Nobody
minds if the capital city gets twice
as much as the others. But a square
deal which the people of other cities
expect cannot be denied. The voice
of the people who come from the
other parts of Rajasthan will have
to be heard, if not today some day,
—of that I am sure.

Now just to illustrate this, I shall
give the House an example again
from my home town. Before inte-
gration the former state of Bikaner
had a Town Planning scheme of
approximately Rs. 3 crores. Out of
these Rs. 3 crores on a rough guess,
Rs. 1} crores would have been spent
on materials and Rs. 1} crores would
have been spent on labour. A thou-
sand new houses were to have been
built. The day integration came all
the lands once purchased by people
were sold back to Government and
only three heuses have come up in
these four or five years. [ would like
to know what is going to happen to
people who were going to build the
997 houses? This is one part of the
economy upset which T feel has to
be taken into account. The Gadgil
Committee I am sure is trying to do
their best to see that the erstwhile
capital cities of Part B States are



485 Resolution re:

[Shri Karni Singhji]

given their due share and 1 would
like the Government of India to con-
sider this matter seriously and do
something constructive immediately.

On a rough but moderate guess the
total number of unemployed in
Rajasthan—it is rather difficult to
assess the correct number—is any-~
thing from 50,000 to 100,000 or even
more, Here again it is rather diffi-
cult to get the exact figures. I am
sure the Government of India will
be in a better position to collect these
figures. Now, Sir, I would like to
suggest in my humble way a few re-
medies. First and foremost, there
should be a committee appointed by
the Centre,—because the people of
Rajasthan are now beginning to look
up to the Centre for everything, as
they have lost quite a deal of confi-
dence in their own Government—that
a commission of enquiry or commit-
tee be instituted which would go
into the question of assessing the
number of people unemployed in
Rajasthan due to the process of in-
tegration—directly, due to retrench-
ments, and indirectly due to the deca-
dence of the erstwhile capital cities
which were once flourishing and which
are now going down rapidly.

Secondly, all the cash balances
that all these units of Rajasthan have
contributed should be divided on a
population—and contribution—wise
basis for sponsoring and locating in-
dustries at the right places and the
adopting of other methods whereby
the maximum number of people could
be employed.

Thirdly, the power of indiscrimi-
nately retrenching a large number of
people should be taken away from
the Rajasthan Government and it
should be under the Centre to con-
trol the retrenchments of the poor
people.

Fourthly, the irrigation projects
which the Central Government is so
well sponsoring and in which the
Government of Rajasthan have also a
share must be guided and controlled
by the Centre more strictly so that
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ihe caié of .the,- uniis ;:f.,the Union of
Rajastiran does not ge by default. .

Fifthly, hydro-electricity must go to
gll the cities wherever it is” possible,

.80 that in spite of the decadence that

they are suffering from, they -will be
able to attract industries which will
automatically come and surround the
hydro-electric areas. , .

Sixthly, the income that the Gov-
ernment ¢f India derives from the
estate duty should be exclusively set
aside for unemployment relief, This
way you will justify to the courtry
that you are taking the money from
the ‘haves’ and giving it to the ‘have-
nots’. -

Shri C. D. Deshmukh: The Gov-
ernment of India is not going to
derive any income from this. o

Shri S. §. More: But you can regu-
late. '

Shri Karni Singhji: Yes, you can
regulate it. )

Then, in the Railways, at least for
the next five years, local labour must
be employed. In Rajasthan there
were three or four little railway sys-
tems which about two years ago were
integrated into the Northern Rail-
way. I am sure the Northern Railway
is working very well. But so far as
appointments on the Rallways in this
area are concerned, quite often people
from the East are recruited. The re-
sult of this is that the man from
Rajasthan loses a job while the other
man feels most uncomfortable going
there. So for the next five years the
local people should be given a chance.
Thereafter, the integration is there and
things can find their own level.

And there is another point which
is most important. Ministerial changes
and reshuffies in Rajasthan have be-
come a joke. We have already had
about half a dozen changes and re-
shuffles and will be putting the French
Ministry to shame.

Then there are certain Central
grants that the Centre has decided to
give to Rajasthan but which, 1 un-
derstand, the Centre is a bit hesitant
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in handing over to the Ministry be-
«cause they might be squandered. I
‘wish that this money is spent under
-your direct supervision.

_ Shri C. D. Deshmukh: ‘You' means
1he Chair?

Si:_ri S. 8. More: Through him, you.

Shri Karni Singhji: At least let the
labour get the money.

In conclusion I would like to say
that let us see that the good work
that the late Sardar Patel did by in-
tegrating and changing the map of
India, is not upset by our inactivity
and lack of planning.

st fto gwo TW Ww  (TeT-
qu-—ag—aqgfaa wfear) @ @@t
fasT wgrasT T 7 AT wET
arefrs @ga 4 oy wrew femr o
Sfer gz ay g FoH ® SR F
TR T wed @ fFoge
g fafrexd g Mot o &
F) IO RN T 7ff § oW
fod & W avd gET sCEeTEE
AR AT wEAr g AT
wgar argaT § fr ag @ 3w W ag
T ATAST § | HT I Toow aot e
¥ go & 9 fr Y o 3w @ T
TETOATHT ® 99 § A i ®
qra § I 10N ¥ Shw ¥ aEEATT
A I | AN S [ F o §
X fo® qre &7 A woeT A §
IAEY e g § g I AT wfgQ
N AT AW WE , AT EE 5
‘IEY AT §T AT ST SeqTH g7 AqST
i Tg A FRE NGV @R
e or a1 wht ad,
Sacdy grgw, Legnm wp g fe
W w7 FTAr PEAT wifgy A Aw
g ¥ gy wifgy A< 7y wfrr o hay
Y faeft wifgg « oY oo wha &
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e frody wfgy 1w Wit dur

g A f feag aow {08
ag 3 sTeY faedr wifgy fe

AT E AXAISE | qg WOl
I o & A faesfr afge @
fegsw w0 afid aft gw
| A §zTare § g fer, Quos
WA AF T ) I af
faorft 1 W faeeft M E w7
TE AR F ATH ¥ AT g@IATY
Tw I H AT § | T & oY
TR 06T IoATE AeaT AT § §K

FOT AT AT E | T QF VE K

aa # gArefAeY T8 €

geaarr § qow §, Toeqry #
e § A qora § w1t
Nofir FTEae § AR RZ X g@
TET goT € | g YT w7 FATS qw AW
& T I aw aw fe TON § arfaw
waTe Y IrF A ¥ g ¢} T amam
oY § ww T F  FATASTAHE
*1 fax frar § o w31 § s I
T fasdfr «fygg atx 7% foq
e # oF o T § fored
W dad & ardT | § A
s § i woaw WY grosTle
Y wrfyg 3feT o A o srsrofnefy

#e kg W § T fordt Y 3w

aff AT § | wreT wrgw mfTe
o freTad & ara w33 § 1 ag TOa
7 ¥ afl €1 ag av ¥ o gl A
oot &1 I w1 wew fw
e et T srgY @ d A
IY 7g wrew fr agal WY W\
wr gt A R Y ) 0w
gt W Wtk 2aré § o fir srepl €
fod w3 €, 9T Y ot g Tt
e 0 I iy v g
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wivw & ax § fv ag agw few ot
w1 ¢, wvwy o w1 § a1 s
e €1 NI o e g
§ Jaw Al fr aeft § oY Y i
WagE AR AME | af T
s sfeqr & a% w¥ @it W
¥ wETrt o wren € &Y g Wt
w) vwar §, o qomdr v o &
o ag W qorfagt Y e
1 g 3 anf Wi R 9T AT
fagagnEtw g 1 ™A A A
v ¥t wiferw st wfge | oW
a% qE AT AW A% @ KT KHTH 6
e @ T g eeEEe
oWy # oared qEt At o A &
e foateqe gt fod Tar man §
TR gEmEHe gy 7 o 1% ¥
wwec § | g afrm aeE B wed
¢ fr grerd vefesan Siw adi €
gogrdy arefonr & efte v Al €
ARz A A fafm ardfebae
g ma Al WE wEgAE
fisgo fto q@e wfwaw & ;1w qiw
g &1 ogwdfow ger wifgd o=
™ w1 vemifogE et wfge
o G sl ) e 6, e ol
T A A 1 gt wgt WA §
agt agt @ AW I ww dw Q@
g1 Y@ g FEERATAN ag N
arert € 6 ama goan fagges s wr
e dadg | WA § &w
£ %0z § A fr Y gu § aaem
§ 1w % for foltee ar
i § e e F i o and
wa B dMT 1 FE W A
eTH e TRy § Avwd fre o
arelt & o X & W1 W w© wwer €
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o T W W oy
1wt o oo foult o
TR wt avend we o §, S

- W % fod v g g E, anw

e £, M feaer v § ot ot
fegqes 1o § o fod wr @ <
¢ I e ® fod, T owfr
*’W..mmﬁmmm

AR E A TE AT W I A v
gr 9 A7 far wvE gt fr
£

Wt wrew W (3fr w qears

ot e gAo T Ww : sEE
®T AHT ATHAT AY SHEA A | oW aw
VT ¥ T § AW o dw
wrws@ §) TwF o ang &
gfte woT wEw g oo

W ¥ M qg e B
W § ag waifa ifww o
ot wfgw

a| ol T v & ar o
T 98 O KT § I quan-
®E o9 WY X@arT g 1 o dfr
RGN wgw § ag 2w
VAR T g WA @ e
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i,w Lo iﬁ" W s ¥,
Rd W oFe, W oA W W@
ORT B W9 wea § | RET
A e & aw W § ) e
wrr feemgs & wma w1 dwr e
£ 7 wxoww® WA § iy da
TR € WY oW wTT T AT MT WA
£ T § A W W A AW 8o
wrrerear § 7 agi w9 wd w0
T WS | W A A UE e
v g W fvEw g 9T WA
' Frneifey dfew & warm wifgw |
I & 7T A9 O SR & arfew
Waw & AFQ § X 7 aga 59
woawd § 1 S gl o wT
§ o mmr ¥ W sfefew Wi
A N wR AT Z 1 F A wgar
g fr w & ool ars gredy W
Teifr WTE WAT FTAT Wifg | wd
mim A g AN d, W
o ot @i @A wifew | ady
WETTAT  AWTHI TET AT 4, 9%
T aga dday §, www §, wga
mhi.tﬂmwﬁm
& ow aga wfiT g, agT A g,
qmmmﬁwwﬁu -C L0

w17 ¥ foq €1 w77 g Ofow | @

AE UNEE AE g B wifge
W oyg ¥W A® F Fw g,
faa® o w@ar woar § ff 3% WA
f ITH 9 W AL F, OF ug
T 4% ATE At 43 F, a1 w6 A
7 qg T 1% Er3AN, 719 A
T ®T arg & e e WA
B wfge 1 ag @7 g% w7 aufar
(T AT A1fET 1 (interruptions)
a7 Wifer T, (W &Y 2TXT TgT WA &,
I A AGT T &g &
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oA Ao AT efei &
T AP T g ¥ e @
T e A 0 oo R W
¥ 4w g ¥t AW W a P
WHIX ¥T F37 § §HT | Y A% Wy
aftfenfs st mff gelt, = w
aammmﬁﬁmg;m
fod aF @ o el ¢ A aw
wifieT are gewr feQw Wl §
AN RN FE g ® W R
% wrre &, ¥t 4, gv wrg dwrdr
£\ wga & og § Wyt o ot ey
TATE AR T B A Frwres femy
AT E | R WA A
T AT qIT FT §A@ T AW S
AT qF 31 ATE A T O w7 TG vt

wgi ¥ o W w3 @,
werT ¥ difod, At A gk o
a‘nﬁ\: T wgm fr fow

¥NT H AZN el § 1 W A o
IO FFam F A A AT N go
T fXd § IF wqET ¥ ww
g wifge

@0 aiw gy § f& A s
fodt §, 97 & w€ wmlt dwTC Y M@
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€ A wg@ & e dwTE T2
i afgr @R g T Ty
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6T [ & SN FFTF TIA
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TaTé X AN FB qATW fod § I
N AT { I § (57 g0 ®) IJoAL
g fF gt e arge st w6
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QU M@ §AE AT T
TR, €8 T AR Y TG S G
AR EE cEECECCRCE 8
7% %37 4T § f§ WTEI XH AW I
avres A1 € | o A, Ao
e ® ¥ fredt AR g

wreeelty wgATAl A W RWT g,

TRIA ¥8 B g% fauy @Afgz a7 §T
T FAUESTERE ¥ W w9t )
g w9y § fe g A O W@
At AT @ qw W A g
ag wight € fr sw & afd e wdw
§F T & v WY g fear wmg
€9 T AT A 7 qg @ g fw

SR B Ium T aw, Efmwe

swdww U faswr @ aw, wEw
grargre ¥ Aify qed amw, a1
wraet & qewl & fod gt e Fmior
fear am, sfe anfs 1 @ aga &
gy wes §, frd gra g Qe
NAgwd g, s o gr awrs &
o Y srrgwreTEE §, NEAFTR &,
IR YT R wwa €, S g s
el TR wmw
T P DAAT F F[ERK T FT
X 1 AR P W A
& T ) gF FA0E N A W
& arar g, & 0 g § aAr g
Mm% fod gk anA w2 O
T AT gt wfgg 1 9w o
gt Ao 7 gEra &@re § s are
AT Y e WY JITaT Arew ) fow oy
R )} fow ared ¥R § A
w0 T FEATAES | X9 ATH 1A -
X N sT@E, IEA W A
T I fear € s ag oF fork @y oy
AT § W T oA e
o areare fefmdy sre T #Y vw
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gow & gk <t b 1 o wrr
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IR G AN W J FW QA
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g W F A § e
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wiw F &t w7 f, IEE AT oI
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wiftrd, v fod ag aA ¥ & wgT
2 fr AWy W€ AT arw A wf § Ay
fad AT wrar & ford Wit & o fawwr
I%T IW WYA STET 6 ©W A o
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o [ = wrew v ]
7 we ¥ amge frwromr qear ¥ o
gy IETH AW § A Wy qg fag
FT wrger § fe ag O I sww
T WY I § &Y x@ wreor Ay fe ag
fenfadt ars Sax 4 wwwa afes
¥ fod wifs 398 qra sTor afr
agr § forg 9T ag wTW wT W
Ty §Er 9 H(AT Www g e @
fordt @ fenfirdt ae ST Ag) TWwA,
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w1 A 9 ford 7 E, ITEAEHY WA
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£ I6% TEX /N ®F ¥ i i
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wre fear § fe wdamr i sty
odft § frerd Preafierey wft dufafoa
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Tg qAwd § fr s #Y foer gafa
et ¢ st doquz W owe wo
Fro At & wweferi findt wre &
7t & aY TTETT A AR ¥ o P
% femfon w37 & fod waw somn
ATAT T, EAHY AT T AT ;T
o agtaw g € d fE ey
ferar wgfr 7€ aff 2 awelt & A W
T oW W R ® A AR a
®T ¥7 wifgr | fomdy oF dwe
Al fresa £, o w1 s
T any g | Aty Jq gwre ferer
o M gEr whmw w oam
w ad § e wror o far aafi
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ofcare & fod @ aff, afer wwre
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Tgel §, IJEH ww W@ ge €,
forq forarr qzfer &1 *vf SPew ff &
N T ¢ TE Aoy § s frandt
e a wfewl ¥ fared & ae
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Wl § TE Y Jo Arfire Afw
H guTT F® AT g $T awy §
¥ fawfad & & avoer sqrT g

21 NOVENMBER 1033

Unewmployrent 500

o% qAl axerr &Y @ fesvr
wTweT § WY vo ang Iofeew T &,
IR frodt wiar v g 9T AW
Y Ty dY, wgr wr e 3 wvay 7 faearer
o woft i v Wy I ®
WYETET ] § ¥ IO AT wwar
a¥ vt §, 77 g7 Wy w¥ wA
g, wd I A aten A g
¥ @ qwar §, wiife 7 @ S §
£ fr ot F 19 qwfte 9a F sgeaTe
otC R ATdr A st e
Mot A aw gwh g o fw
Ty gt § a1 3E "SS9
g fer & q8 f& w7 o i
gt welt o wawEe i TwTT
3? war g ITw At IA W
agTar 3w Agray F holy g€ e
Nomserafi § AW @
ara 9T qgwa § oY fec g v o e
AT & FEw (AR ¥ N AN A
T frwerdt § , IT*Y o qevfrg e
Tz qght 9¥ awdft § s J9AT
¥ ford dare @A WY | A
Ny s fegnwd
@12 B12 JUNT WNT Y KTe € A
AT HFTH FW AUA WK Qo gy 1
IREH B A FTH L 6T § | O
a9 @ AN A AAd § e ag 2w
sfrsw 2w oy IO awe
g & ween § g v ¢ f fadfia-
wTo & afd gw gt § Q¥ I€w
¥y frerd , Q¥ B2 W12 ¥ frere
faa® g7 qewr Qwme 2 @F | AW
qd gT e SRS ST Agh qudt
g, afer 4fs oF af@ gw A5l
*Y e oF T TT A FT FT AR
¢ o W oA W ST
v wifgg 1| & wreg @R Qv &
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L o ot AR A oY
N - o s _ S0 aw -
pidiiidhalbiiodh Sl I AT IGFT TRA G
oo . vE fed wm o A o O
T A TR T g c N A F werk § aww

qw w9 ¥ FHdA FTav f

o A W fraia m ¥ far am A amE EW TETd € T
afcadt mﬁwmﬁ‘afrmi ¥ g T FE wT AW

bl *?F“m‘ﬂ st A Mr., Chairman: The House will now
=Y qzaTas 7 geTE faar 5 o arwar stand adjourned till 1-10 pM. on
a1 fF X g9 AT A9 AT AR Monday, the 23rd November, 1933.

. o : The House then adjourned till Half
frafr 92 $31® w8 37 Al F aR Past One of the Clock on Monday,

W T TATHT AP AK AN 7w W AE the 23rd November, 1853.





